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Action Taken Report
In the matter of Original Application No. 316 of 2021

In the matter of:
Pramod Kumar Sharma ... Applicant
Versus

Uttarakhand Pollution Control Board ~ ............ Respondent

The Hon’ble National Green Tribunal in the matter of Original
Application No. 316/2021 Pramod Kumar Sharma Vs Uttarakhand
Pollution Control Board issued following directions on dated
03.12.2021:

“In view of above, let the State PCB verify the factual position and
take remedial action, following due process of law. A factual and
action taken report be filed within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF.

Pursuant to the compliance of order passed by the Hon’ble NGT,
inspection of the site was carried out by the officials of this Board on
dated 21.10.2021 and 21.12.2021. As per inspection reports: -

1. M/s Surendra Motors (hereinafter referred as “Unit”) is located in Plot
No-3, Shubham Vihar Colony, Kankhal, Haridwar.

2. The Unit is engaged in servicing of motor vehicles. Earlier painting
and washing of motor vehicle were done, however now said activities
are not carried out.

3. Due to non-compliance of directions of the Board, an environmental
compensation of Rs. 3,88,500.00 (Rs. Three Lacs Eighty Eight
Thousand Five Hundred only) was imposed against the Unit on dated
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22.12.2020 as the Unit was engaged in painting and washing
processes without Consent to Operate of the Board. However, said
amount have not been deposited, so far. Copy of direction issued on
dated 22.12.2020 is enclosed as Annexure-1.

. The Unit has not obtained consent to operate from the Board and is in
operation without valid consent to operate of the Board.

. Directions to show cause has been issued to M/S Surendra Motors
under section 33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 and section 31(A) of the Air (Prevention and
Control of Pollution) Act, 1981 vide this office letter ref. nol.
UKPCB/HO/Con-S-434/2022/116  dated 18.02.2022. Copy of
direction issued on 18.02.2022 is enclosed as Annexure-2.

. Moreover, the State Board has referred the matter of environmental
compensation to the District Magistrate, Haridwar for recovery of
environmental compensation amount i.e. Rs. 3,88,500/- from M/S
Surendra Motors, Plot No. 3, Shubhum Vihar Colony, Kankhal,
Haridwar under Land-Revenue process vide this office letter dated
18.02.2022. Copy of letter is enclosed as Annexure-3.
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UKPCB/HO/Con/S-434/2020/ ) 4 Date: 22.12.2020
By Spced Post

To,
M/s Surendra Motors,
Plot No.-03,
Shubham Vihar Colony,
Kankhal, Distt- Haridwar.
Directions under Section-33(A) of the Water (Prevention and Control of Pollution) Act,

1974 and Section-31(A) of the Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmgntal
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, the Unit was inspected by the officials of Regional Office, Roorkee of this Board
on dated 08.06.2020 and found that :-

\ 1. Unit has not obtained consent to operate of the Board and engaged in Painting process

without prior permission of the Board,
2. Unit is established in residential area.

AS SUCH, it is evident from the above observations that the unit has violated the provisions of
Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 and Section-21 of
the Air (Prevention and Control of Pollution) Act, 1981, as amended thereafter.

AND NOW THEREFORE, in view of above observations; and in exercise of the power
conferred under Section-33(A) of the Water (Prevention and Control of Pollution) Act, 1974
and Section-31(A) of the Air (Prevention and Control of Pollution) Act, 1981 as amended
thereafter, with approval of the Competent Authority of the Board, Unit is directed to submit
Z 3,88,500/- (Three lakh Eighty Eight thousand five hundred rupees only) as Environment
compensation in favour of Uttarakhand Pollution Control Board,

This issues with the approval of competent authority of the Board. .
(s.g%ﬁhi)

Member Secretary

Copy to: :
|, Regional Officer, UKPCB, Regional Office, Roorkee (Haridwar) for information and

compliance of above directions,
2. Guard file. w
Member Stcretary

~1




:E_::-. HEAD OFFICE A nnexure -2

Uttarakhand Pollution Control Board
- “Gaura Devi Paryavaran Bhawan”
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Wl woase neppeh uk gov ba. Lmall: miukpe @ yahos.com
UKPCB/HO/Con/S-434/2022/ || (, Date: /7 02.2022
Speed Post

To,
M/s Surendra Motors,
Plot No.-03,
Shubham Vihar Colony,
Kankhal, Distt- Haridwar,

Directions under Section 31(A) of Air (Prevention and Control of 'Pollutionl Act-
1981 and Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974.

WHEREAS, the Central Government has made the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and
vide provisions of these Acts every water/air polluting industry/unit/operation/processes
is required to obtain consent to establish and consent to operate from the State
Pollution Control Board; and

WHEREAS, as per Section-21 of the Air (Prevention and Control of Pollution Act,
1981 and Section-25 of the Water (Prevention and Control of Pollution Act, 1974
as amended, it is the mandatory requirement for any industry plant, operation or
process, or any treatment and disposal system or any extension or addition thereto,
. which is likely to discharge sewage or trade effluent into a stream or well or sewer or on
land; to obtain prior Consent from the Board: and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of
environmental pgllutants from the industries, operations or processes, have been
specified under the Environment (Protection) Rules, 1986; and it is mandatory to every
industries, operations or processes to keep their effluent quality within the specified
norms; and

WHEREAS, in compliance of the order issued by Hon'ble NGT in the matter of OA no.-
316/2021, Pramod Kumar Sharma Vs Uttarakhand Pollution Control Board on dated
03.12.2021, inspection of the Unit was carried out by the officials of Regional Office,
Roorkee of this Board in presence of Unit's owner Shr Surendra Kumar on dated

21.12.2021 and made following observations :-

1. During inspection, the Unit found in operation.
2. Unit was issued direction by the Board vide its letter no. UKPCB/HO/Con/S-

434/2021/43 dated 22.12.2020 to deposit T3,88,500/- as Environment
compensation, but yet now Unit has not deposited the same amount in the

Board.
3. Unit has not applied for consent of the Board and is in operation without

consent to operate of the Board.

AS SUCH, it is evident from the above observations that the Unit has violated the
provisions of Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974 as amended thereafter;
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